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IN THE INCOME TAX APPELLATE TRIBUNAL “B” BENCH, PUNE

BEFORE SHRI R.S. SYAL, VICE PRESIDENT
AND
SHRI S.S. VISWANETHRA RAVI, JUDICIAL MEMBER

ST I H. / ITA No.2086/PUN/2017
I RoT 9§ / Assessment Year : 2011-12

The Deputy Commissioner of Income Tax,
Corporate Circle — 1(2), Chennai

....... 37drereft / Appellant

doATH / V/s.

M/s. Compass Group (India) Support Services Pvt. Ltd.,
(Formerly Tirumala Hospitality Services Pvt. Ltd.),

HM Centre, 1st Floor No. 29, Nungambakkam High Road,
Chennai - 600034

PAN : AADCC9070A
...... gcgdf / Respondent

Assessee by : Shri Gaurav Shrawagi
Revenue by : Shri Pankaj Garg
'{Ij—ﬁlé’ &I R / Date of Hearing : 16-09-2019

HIYUTT & dRI@ / Date of Pronouncement : 18-09-2019

3¢ / ORDER

PER S.S. VISWANETHRA RAVI, JM :

This appeal by the Revenue against the order dated 20-01-2016
passed by the Commissioner of Income Tax (Appeals)-5, Pune for

assessment year 2011-12.
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2. The Ld. AR, Shri Gaurav Shrawagi submitted at the outset that the
appeal of Revenue is liable to be dismissed on account of low tax effect in
terms of recent CBDT Circular No. 17/2019, dated 08-08-2019. The Ld.
AR submitted that the Department in appeal has assailing the findings of
Commissioner of Income Tax (Appeals) in allowing assessee’s appeal on the
issue of addition u/s. 2(24)(x) r.w.s. 36(1)(va) of the Act with regard to the

delay in the payment of employee’s contribution to ESIC and PF.

3. The Ld. DR, Shri Pankaj Garg fairly admitted that in the present

appeal by the Department tax effect is less than Rs.50 Lakhs.

4. Heard both parties and perused the materials available on record.
The Ld. AR submitted that the Department in appeal has assailing the
findings of Commissioner of Income Tax (Appeals) in allowing assessee’s
appeal on the issue of addition u/s. 2(24)(x) r.w.s. 36(1)(va) of the Act with
regard to the delay in the payment of employee’s contribution to ESIC and
PF. Undisputedly, the tax effect involved in appeal is less than the
monetary limit prescribed by the recent CBDT Circular No. 17/2019, dated
08-08-2019 for filing of appeals before the Tribunal by the Department.
The CBDT vide circular dated 08-08-2019 (supra) has amended Para 3 of
Circular No. 3 of 2018 dated 11-07-2018 thereby enhancing monetary limit
of tax effect from Rs.20 Lakhs to Rs.50 Lakhs for filing of appeals by the
Department before the Tribunal. Thus, without going into merit of the
issues raised in the appeal, in view of the CBDT Circular (supra) the

present appeal of the Revenue is dismissed on account of low tax effect.

S. Before parting, we clarify here that the Revenue shall be at liberty to

approach the Tribunal for restoration of appeal, with the requisite material
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to show that the appeal is protected by the exceptions prescribed in Para

10 of the Circular dated 11-07-2018 and its amendment dated

20-08-2018.

6. In the result, appeal of the Revenue is dismissed.

Order pronounced in the open court on 18t September, 2019.

Sd/- Sd/-
(R.S. Syal) (S.S. Viswanethra Ravi)
VICE PRESIDENT JUDICIAL MEMBER
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